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made to utilise the electricity in the 
areas for which it was meant, and 
how soon it will be withdrawn from 
the other areas such as the DVC? 

The Minister of Jrrlption and 
Power (Hafiz Mohammad Ibrahim): 
As far as that area is concerned, that 
does not require just at this mome,nt 
as much power as there is. It hall 
to be given to other places. 

ShJ'i A. P. Jain: My question has 
not been answered. It is: What posi-
tive efforts, if any, are being made 
to utilise the surplus in the area for 
which it is meant? 

Hafiz Mohammad ibrahim: Let me 
put it this way. Already, thcre are 
three power hO'Uses in that area of 
the Riband system and the power is 
being con,umed there. A part of the 
power which .is being produced at 
the Rihand dam is also going there, 
and part of it is going elsewhere. 
Because of it, it cannot be consumed 
there at present. 

Shr! A. p. Jain: My question still 
remains unanswered what positive 
efforts, if any, are being made to 
utilise this electricity in the area for 
wfiich it was meant, so that it may 
be withdrawn from the other areas 
where it is being temporarily given? 

Hafiz Mohammad Ibrahim: That 
sort of effort is made' by the Indus-
tries Department, and I believe they 
are making ef!ortll. 

Ill' I 'if fil\ffiT q~'.!i(T : ~ 1I~~ 
~~foR1i\orT {~~~ if.tr~ 
h' ~ f~r ~T orR qr.fr IIfr I am 
~ lMT ~ ~ <tT vrr 
;rliT fif; ~ ~T OfT ~ ~ ? 

Shrl Alarean: I may Inform the 
lion. Member that "000 kw of power 
Js bemg utilised now fer the tube-
_n.. 
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River Boarcls 
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( Shrt P. R. Chakravertl; I Shrl R S. Tewarl: 

Shrl Blbhuti Misbra: 

1 Shrl Rameshwar TanUa: 
Shrl P. Venkatasubbalnh· 
Shrl Yashpal Singh: ' 

l Shrl Sldheshwar Prasad: 

WiIJ the Minister of Irt/gation aIlII 
Power be pleased to state: 

(a) whether it is a fact that the 
States have agreed to the immediate 
formation of River Boards for thCIT 
inter-State rivers for the settlement of 
disputes over river waters; 

(b) if so, when these Boards will be 
constituted and start functioning; and 

(c) the exact nature of the working 
of these Boards and the s:mction that 
their decision will cany? 

The Minister of State In the Minis-
try of Irrigation and Power (Sdri 
Alagesan): (a) Yes, Sir. The State 
Governments concerned wi!.h the Mahi, 
the Mahanadi, the Narmada, the Tapti 
the Sutlej, the Bcas, the Ravi and the 
Chenab have communicated their con-
currence in thc proposal of establish-
ing River Boards for these river baslll!l. 

(b) Necessary action is beinir taken 
and some of these Boards are eXPE'cted 
to come into being within a couple of 
months. 

(c) The River Boards will function 
under !.he provisions or the River 
Boards Act, 1956, and the Rulcs framed 
thereunder. 

Shrl P. R. Chakravertl, What will 
be the exact composition of these 
boards? 

8hrl Alap!IaD: We have appointed 
an officer On special duty, who Is Just 
now going into that question. 

"Shrl P. B. Chakravertl: May I 
know hOw far the Central Govern-
ment will asociate itaelf with !helle 
mer board. that are bem, ~ up? 
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Shri AIapan: All thia baa been 
laid down in the River Bouck Act. 
More than that, the special officer W 
working out the lines on which the 
River Boards, when set uP, will 
work. 

Shei Basappa: The reason for 
river water disputes is that more 
irrigation facilities are given to cer-
tain parts at the cost of others by 
giving clearance to some projects 
and not to others. Will these mis-
takes be corrected as a resul t of the 
functioning cd' these boards when 
they are set up? 

Shrl Alagesan: The han. member 
is just now very much thinking of 
the Krishna-Godavari dispute. 

Shri Basappa: I am referring to 
all river disputes including Knshna-
Godavari. 

Shri Alagesan: These River Boards 
will prepare a plan for the river 
valley a3 a whole. In that plan the 
cooperation of the State Governments 
will be availed of. It will obviate 
any dispute that would otherwise 
arise. 

Shrl S. S. More: May I know whe-
ther the inter-State river disputes 
will stand referred to these boards for 
adjudication? 

Shri Alagesan: No inter-State river 
disputes would be referred to these 
boards. But they will make an 
attempt in the boards to resolve such 
disputes when they arise. 

Shri P. Venkatasubbaiah: By con-
.tituting these river boards may 1 
know whether such of those authorI-
ties that have been already consti-
tuted like the Tungabhadra Project 
Control Authority, now existing, will 
be replaced by another river board? 

Shrl Alagesaa.: There b no BUch 
idea. 

Shri Sham Lal Saraf: Besides set-
tling Inter-State disputes, may I 
know whether these river b04lrds, 
when they are constituted, will look 
Into other important matter. like 

training of the river and flood con. 
trol prOBlema like con.truction of 
bund., etc.? 

Shrl Alaresan: The- function of the 
river boards is not to give awards In 
the matter of inter-State river dis-
putes. They are charged with other 
duties like preparing a river valley 
plan, working out multi-purpose pro-
jects, soil conservation, etc. 

lit) "~AU f~: ~ m'fi"n: i't <nr 
~lIT<i f~ ~ fef> ~ff srrn ;r. ;r';~ 'R'Ti't ~ 
~~ 'lit 'I1T'Rf "O'l1\(ft~, .rn f'fi' 
",,<it 'fIf"flnltc if g-m 7 'flIT ~9' ;r. f<'Pt 
m'!iT1: f.~t ~~ <f,"[ 1I':r<'l 'l@ 
If.': ff'f>(ft hm ~ fr, <nr 1; T~ crr 'fi t ? 

Mr. Speaker: It is a matter of opi. 
nion, " ! !:d 

f~~~ Ilfi~ f~ l ,"<'5(1 (tT:q;'ii 
'!~;~ (ql~) : il;m if;,~ ~ '1'0' 
tl 
Shri Jashvant Mehta: When the 

Government is consiiering the prob-
lem regarding the Narmada river, 
may I know what ha~ happened to 
thc committee which was appointed 
by the three States and the Central 
Government under the chairman3hip 
of Shri H. M. Patel regarding the 
problem of the Narmada project? 

Shrl Alagesan: There was no com-
mittee appointed. Mr. Patel was 
asked to look into the question of a 
,uitable authority we might set up 
for the development of the Narmada 
yalley. He has submitted his report, 
which is under consideration. 

Shrl Manslnh p. p"tel: What will 
be the approach of the Government 
in nppo:nting such river boards, to 
IIppoint members from other States 
not concerned with such lnter-Stata 
river disputes? 

Shrl Ala~esaD: An that is laid 
d"wn in the River Boards Act and 
It i~ also being .tudied at present by 
the officer on special <!uty, about 
... hkh I mentioned SOTTletime back. 




